CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

OA—2082/ZOQO

New Delhi this the 13th day of July., 2001.

Hon'ble Sh. S.R. Adige, Vice-Chairman{A)
Hon 'ble Dr. A. vedavalli., Member(J)

sh. Chittarmal,
5/0 Sh. Jai Ram Meena,
R/o0 55/658, Puchkuyina Road,

New Delhi. Applicant
(through_Sh. Yogesh Sharma, Advocate)
versus
1. Union of India through
the Secretary.,
Ministry of Finance,
Govt. of India,
North Block,
New Delhi.
2. Under Secretaryl(A),
Ministry of Finance,
Department of Revenue,
Govt. of India.
North Block,
New Delhi.
3. The Section Officer{a},
Ministry of Finance,
Deptt. of Revenue,
Govt. of India.
North Block.,
New Delhi. .... Respondents

{through Sh. V.P. Uppal. Advocate}

ORDER (ORAL)
Hon'ble Sh. S.R. Adige, Vice-Chairman(A)
Applicant seeks a direction, to allow him to
perform his duties on the basis of the letter dated
26.06.99 (Annexure-A/1) offering him appointment as Peon

in Revenue Department of Finance Ministry.

2. We have heard applicant's counsel $h.

Yogesh Sharma and respondents counsel Sh. V.P. Uppal.
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7. Prima facie we have no reason to doubt the
correctness of the aforesaid medical certificate dated
19.06.99, and on that basis, respondents should take
applicant back on duty within one month from the date of

receipt of a copy of this order.

8. It is made clear that applicant will not
be entitled for the back wages from 19.06.9% till the date
he 1is taken back on duty, but the aforesaid period will

count towards seniority and other service benefits.

5. The OA is allowed to the extent as stated

above. No costs.

B Vedar o | /@z Z’;

{Dr. A. Vedavalli) (SR. Adigé)
M(J) VC(A)




